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Grade U in the Central Secretariat 
~. '!'he Select List for promo-
tkm to Grade I of central Seeretariat 
SerVice for the year 1979 is under 
preparation. 

(0) and (c) The Central Secretariat 
Service (Promotion to Grade I and 
Selection Grade) Regulations, 1964 
provide fOr preparation of the Select 
List with reference to "1st July" of 
the calendar year in which the Select 
List is prepared. Since the action to 
prepare the Select List was initiated 
in 1979 itself, the eligibility has also 
been taken with reference to 1-7·1979. 
However, certain representations have 
been received which are under consi-
deration. 

CUes flied in High Courts aDel 
Supreme Court 

1689. SHRI THAZHAI M. KARUNA-
NIDHI: Will the Minister of HOME 
AFFAIRS be pleased to state: 

<a> how many cases tlavl.! been 
flIed in the High Courts Rnd In SuP-
reme Court from January, 1977 te 
February, 1980, challenging the Gov-
ernment of India orders issupd in 
favour Of Scheduled C8I'3tes and Sche-
duled Tribes providing reservations at 
the time of appointments, promotions 
and confirmations; 

(b) the details thereof; 

(c) in how many cases, the interim 
.stay have been granted by the courts 
and the details thereof; and 

<d) what action has been taken by 
Government of India to vacate the 
stays and the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SMR! YOOENDRA MAKWANA): <a> 
anj (b) the break-up of cases ftled in 
the various courts, in which the Minis-
try of Home Affairs has been implea-
ded, is as foUows:-

(') Supreme Court 

nU) Other High Oourts 
9 

18 

(Ui) 1'otal 

(N) R.elating to initial ap-
pointments • • 

<.) Relating to Promotions 

(ft) Relating to Confirma-
tion . . . 

(Iii) Relating to carry for-
ward of vacanciu 

(uCli) Relating to reservations 
in posta Va. vacancies 

• 7 

(c) In four cases against Ministry of 
Railways, D.G.P.&T.1 University Grants 
Commission and Central Warehousing 
Corporation, the operation of the 
orders providing reservation for SCr;rr 
in promotion by seniority subject to 
fitness was stayed by the Supreme 
Court. The Supreme Court, however, 
subsequently vacated the stay given 
to Ministry of Railways and D.G.P.&T. 

(d) In cases where Supreme Court 
stayed the operation of orders provid-
in, reservation for SC/~, the Govern-
ment filed counter-aftldavits to tet the 
stay vacated. wherever possible. &v8l'y 
effort is made to defend the orded 
challenged in various High Courts and 
SUpreme Court. 
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Punishment to perpetrators of rape oa 
wom.en 

1691. SHRIMATI GEETA MUKHEB-
Jm!: Win the Minister of HOME 
AFFAIRS be pleased to state: 

(a) wh~ther Government are aware 
that the law dealing with punishment 
of perpetrators of rape on women 
often fails to book the offenders: and 

(b) if SO, whether important chan-
ges in the law need to be introduced 
for plugging loop-holes? 

THE M1NIm'ER, OF STATE IN THE 
MINISTRY OF HOME AFE·AIRS 
AND DEPARTMENT OF PARLIA-
MENTARy AFFAIRS (SHRr p. VEN-
KATASUBBAIAH): (a) and (b) Gov-
ernment have received representations 
and letters representing that the law 
relating to rape has deficiencies and 
needs changes. It has been decided to 
refer to the Law Commission the ques-
tion whether any changes are requireti 
in the law relating to raPe Or in aa,. 
other aspects ot the criminal law t. 
enSure greater protection to 'Wome., 

""'"(tt, ~1ql~m "~Ifi 'liT Clie.rf 
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